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down which was not freely avail-
able before nationalisation or, if
availablé, only af prohibitive ddst
is now available for Rs. 50 only
under a special policy.

(iv) In Fire Reinsurance limited
explosion cover has been added
vyi}hout charging additional pre-
mium.

(v) The average premiuym rates
for Personal Accident Insurance
have come down.

(vi) Thé premium for Workmen’s
Compensation Insurance has been
inéreased by only 60 per cent
t’:lggugh the bénefity payable there-
under have gone up from between
3 to 3 times depending upon the
nature of injury and death.

o oy .

“(d) The total funds generated by
Géneral Insurance Corporation of
Ir}gaga and its subsidiaries during the
year 1977 worked out royghly to
Rs. 80 crores. According to the exist-
ing policy effective from 1977 in re-
gard to investménts by-the General
Insurance, Corporation of India and
its subsidiaries, 35 per cent of th
fresh annual accruals of the jnvesti-
ble funds have to be invested in Cen-
tral/State Government securities and
other approved bonds and debentures
issued by wvarious public sector un-
dertakings. Another 35 per ceni is
sarmarked for loatis to Housifg-#nd
Urban Development . Corporation for
promoting housing. The amountg in-
vested in the Central/State Govern-
.ment and other approved securities
are also available for findneing vari-
duts devéloprhent prograinmés.

_Recognition to A.G.’S. Office Em-

ployees’ Union Trivandrum
3409. SHRI K. A. RAJAN:
SHRI VAYALAR RAVI:

Will the Minister of FINANCE be
pleased, to refer 1o the reply given to
Unstarred Question No; 4411 on the

/

ognd July, 1977 fégardihg recognition
to A.G’g office eriployees’ union,
Trivandrum and gstate:

(a) whether a decision has since
been taken on the recognition of the
A.G’s office employees’ union, Tri-
vandrum; :

(b) if so, the details; and

(¢) if not, the reasons for delay in
taking -a decision?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to ().
The matter ig still under considera-
tion gf the Government.

Séparation of Accowit from Audit in
Kerala State -

3410, SHRI K, A. RAJAN: win

the Minister of FINANCE be pleased
to state:

(a) whether the proposal of separa-
tion of actount from atdit in Kerala
State has been shelved;

(b) if not, the reason for delaying
the separation of Sfate accounts from
audit;

(c) whether it is a fact that AGs
Office Employees have made some
suggestions/demands in respect of this
issue; and .

(d) if so, what are the details there-
of and Government’s reaction there-
to? '

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): . (a) Section
10 of the ,(;omptrollexj and Auditor
General’s (Dutie§, Powers and Con-
difions of Service) Act, 1971 as





